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hon.mr.o Kele N ggfi, Jeive
. HonMr 2 .»‘BJ.Swa», Aelle

ohrid, ali for the applicant.
ohri U,9. 2hukl a proxy counsel to 2hri h v Joshi
counsel for the respondents, fleard, on the point
of admission., 1t is a case of absorption of ser-
vices on deputation. Leerned ounsel for the
applicant mentions that to his knowledge, the
r espondents have already takefr€85absorb him
but the order is yet to be communicated, for which
his representation dated 16.2.9% annexur e 412}
is pending with the respondgents for dismposcl.

[ he respondents are directed to dispose
of the above referred pending representgtion,
within 4 weeks by way of detailed,reascned and
speaking order.

weiti- wWith the above observation, the
Usae is findally dispose of at the admission
stage, No order as to costs,
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